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tion is being collccicd and will be laid on the 
Table of the House in due course.

Law and Order in Delhi

8i2* Shri Beli  Ram Da»! Will the 
Minister of Home Affairs be pleased 
to state: ^

(a) how many murders took place during
1955-56 in the State of Delhi; and

(b) in how many cases fire-arms have 
been used in these murders ?

The Minister in the  Ministry of 
Home Affairs (Shri DaUr)s—

(a)  1955-56  (upto 31-7-1956)
40  * 31

(b)  4 I

Housing Facilities

813. Shri V. P. Nayar: Will the Minis­
ter of Home Affairs be pleased to state:

(a) whether the Government of Travan- 
core-Cochin has any programme for provid­
ing better Housing facilities for the pot- 
makers (Velars) in Attingal Town; and

(b) if so, the details of the scheme ?

The Minister in  the  Minist 
Home Affairs (Shri Datar): (a) j
The  Travancorc-Cochin  GoveriiSffient 
have formulated a scheme for the construc­
tion of houses for one hundred families of 
Municipal servants and pot-makers of Att­
ingal.  The cost involved including acquisi­
tion charges will be advanced by the Govern̂ 
ment as interest free loan repayable in twenty- 
five  annual  equated  instalments.  The 
schemc  will  be  executed  through the 
Municipality of Attingal.
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Inspectiiig Assistant Commissioner 
of Ineome-tax

816.  Shri Bhî at Jlw Asadt Will 
the Minister of Finance be plested to 
state:  *

(a)  the functions of the Inspecting Auis- 
tsnt Commiitioner of Income-Tss in- 
chirge of ttaining of prohationerf; and
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(b) the tvertge number of trtineei under 
kit charge?

The Minister of Revenue and Civil 
Expenditure (Shri ALC. Shah): (a) and
(b).  A statement giving the requisite in­
formation is laid on the Table of the House. 

Appendix VII, annexure No. 53].

Outftanding Contractors* Bills with 
M.E.S.

Si7. Shrimati Renu Chakravartty:
Will the Minister of Defence be pleased 
to state:

(a)  whether it is a fact that a large number 
of Contractors* bills are still outstanding 
with the M.E.S. authorities, even though 
the works have been completed;

(b) if so, the number of bills outstanding 
at present in respect of works done by the

I  G.E., Projects Division, Red Fort, Delhi;

(c) for how long each of these bills has 
been outstanding; and

• (d) the action Government propose to 
take to expedite payment ?

The Deputy Minister of Defence 
(Sardar Ma}ithia)x (a) No.

(b) II (Eleven),

(c) Out of the eleven, only five are pend­
ing for more than six months after the com­
pletion of the work.  In all these five cases, 
the contractors did not submit the bills 
which had to be prepared by Government. 
These have not been fully accepted by the 
contractors leading to arbitration and court 
proceeding.  The duration of the outstand- 
mgs in these five cases varias from 14 
months to  3J  years.

(d)  Detailed instructions have been issued 
by the Engineer-in-Chief to lower forma­
tions in consultation with Ministry of Fin­
ance and the Controller General of Defence 
Accounts f̂  dealing with avoidable delays. 
Delays arising on account of the contractors 
raising claims after the completion of works 
or due to unsatisfactory execution of work 
leading to arbitration and court proceedings 
arc unavoidable for adequately safeguard­
ing Government’s interests and for secur­
ing a proper and effective utilisation of Gov­
ernment funds.

Smuggling

#18. Shrt p. C Sharma: Will the 
Minister of Finance be pleased to state:

(â the number of smugglers arrested 
•nthe West Bengal border during the 
months of Mafch, April, May and June, 
1950;

(b) the total value of goods confiscated;

(c) the major items among them; and

(d) the number of smugglers conviaed ?

The Minister of Revenue and Defence 
Expenditure (Shri A. C. Guha): (a) No
smuggler was arrested on the West Bengal 
border during the months of March, April, 
May and June, 1956.

(b) The total value of ,goods confiscated 
during that period by competent customs 
oflficers, in exercise of their powers under 
the Land Customs Act, is Rs. 7,15,600.

(c) The major items involved were be- 
telnuts, strawmats,  gold, silver, Pak and 
Indian currencies and cotton textiles.

(d) No smuggler was sent up for trial in a 
court of law during that period as most of
. the cases were individually petty ones or 
detected at substantial distances from the 
border making direct personal responsi­
bility for import in contravention of regula­
tions, difficult to establish.
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